56 of 1971,

THE COMPTROLLER AND AUDITOR-GENERAL’S (DUTIES,
POWERS AND CONDITIONS OF SERVICE) AMENDMENT
ACT, 1976

No. 58 oF 1976

[8th April, 1976.]

An Act to amend the Comptroller and Auditor-General’s (Duties,
Powers and Conditions of Service) Act, 1971.

BE it enacted by Parliament in the Twenty seventh Year of the Republic
of India as follows: —

1. (1) This Act may be called the Comptroller and Auditor-General’s
(Duties, Powers and Conditions of Service) Amendment Act, 1976,

(2) It shall be deemed to have come into force on the 1st day of
March, 1976.

2. In section 10 of the Comptroller and Auditor-General’s (Duties,
Powers and ‘Conditions of Service) Acl, 1971 (hereinafter referred to as
the principal Act), in sub-section (I),—

(a) for the first proviso, the following provisos shall be subs-
tituted, namely:—

“Provided that the President may, after consultation with
the Comptroller and Auditor-General by order, relieve him from
the responsibility for.compiling—

(1) the sald accounts of the Union (either at once or
madua]lx by 1he msue of sevelal orders); or
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(it) the accounts of any particular services or depart-
ments of the Union:

Provided further that the Governor of a State may, with the
prev1ous appxipval ofi the: P{rqsladent and: after: consultation with
the Comptroller, . and Aud1tor—Gengra1 by order, relieve him
fiom the responsibility for compiling— e

(1) the said accounts of the State (either at once ar
gradually by the issue of several orders); or

(#) the accounts of éhy particular services or depart-
ments of the State:”;

(b) in the second proviso, for the words “Provided further”, the
words “Provided also” shall be substituted.
Amend-
ment of
gection 11,

3. In section 11 of the principal Act—

(a) for the words “by any other person responsible in that be-
half”, the words “by the Government or any other person responsi-
ble in that behalf” shall be substituted;

(b) the following provisoé shall be inserted at the end, namely:—

“Provided that the President may, after consultation with

the Comptroller and Auditor-General, by order, relieve him from

. the respon31b111ty Jfor the preparation gnds submission. ofi the ac-
. counts relatmg to ;annua] recelpts and; dlsburseme'nts for the

purpose of the Union or of a Union +errl’cory having a Legisla-
tive Assembly

Provided further that the Governor of a State miay, with ‘the
previous approval of the President and after consultation with
the .Comptroller ahd:Auditor=Genetial;, by order; relievé hiin from
the respensibility - for the préparation and submission of the
accounts relating to annual receipts and disbursements for the
purpose of the State.”.

Amend- 4. In section 22 of the principal Act—
ment of

section 22. (a) in clause (b of sub-section - (2), after the words “the ac-
counts of”, the words:“the Union or of a State or:ef” shall be inserted;

(b) in sub-section (3), for the words “in two successive sessions”,
the words “‘in two or more successive sessions”, and for the words “the
session in which it is so laid or the session immediately following”,
the words “the session immediately following the session or the sue-
cessive sessions aforesaid” shall he substituted.

Sﬁgeal 5. () The Comptroller and Auditor-Geheral’s: (Duties, Powers and
saving. Conditions of Service) Amendment Ordinance, 1976, is Herchy repealed

(2) Notwithstanding such zct,“?] anything. done or any action {aken
undéer {he prinéipal Aot, as 4 cnded by the csaid O
gicemned 1o have been done or thken vnder the pPring
Ly this Act, o

nce shall be
al Act ag amended

n
£

1 of 1976,

i
i
}
!
]
H




